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25,63,.98 This application has been filed by 

the applicant challenging the promotion 

given to the respondent No.3 by Mnexure 

4 order dated 16.I2.196. According to 

the applicant she was senior to the khzi 

third respondenttn spite of that without 

following any procedure the respondents' 
arbitrarily promoted the respondent No.3 

overlooking the case of the applicant. 

9eing aggrieved the applicant submitted 

nnexure 5 representation which has not 

'yet been disposed of. 

We have heard Mr &.Sarma,learned 

counsel appearing on behalf of the appli-

cant and Fir S.A1i,learned Sr.C.G.S.0 for 

the respondents. On hearng the counsel 
for the parties we feel that it will be 

expedient if the representation is 

coritd.. 
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25 .3.98 disposed of by giving a reasoed order., 

ccor'ling1y we dispose of this appU-

cation with a threc\ticn to dipose of 

the Anrtexure-5 reresentationjas early 

as possible at ny rate withi a period 

of 3 months from the date of eceipt 

<_-/- 	 copy Of this order. 

Considering the entire' fauts and 
/ 	 circumstances of the case we ioyever,  

make no order as to costs. 
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